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I. the Chairman of the Committee on Private Members' Bills and Reaolutiom ba•ing 
been authoriaed by the c.ommittee, present on their behalf this their Fifth Report. 

2. The C'.ommittee met on the 14th Augutt, 1962 for-
( I) Claaification and allocation of time for discuaion of the Billa (vide Appendix 

1). 

(2) Examination of the following Bills under Rule 294'(1) (a) of the Rules of Pro-
aedure seeking to amend the Conttitution-

(i) Constitution (Amendment) BiU (.dmmdment of .tff'ticles 136, 226 41.c.) bf Sbri 
Shree Narayan Dat (viu Appendix II). 

(ii) Constitution (Amendment) Bill (.tfmeadmnat of 'A.nitles 124 and 217) by 
Pandit K. C. Sharma (vide Appendix Ill). 

(iii) Conatitution (Amendment) Bill (lntntion of new Article 155A and amend-
ment of .tff'ticle 167) by Shri Tika llam Paliwal {~Appendix JV). 

(iv) c.on.titution (Amendment) Bill (.tf mndmlnt of .Article 545) by Shri C. K. 
Bhattacbaryya. 

· (v) Constitution (Amendment) Bill (dmmcfm4nt of .drtieles I to 4 di.) by Shri 
Prakash Vir Shastri. 

Clalaification and allotatioo of time to Billa 
S. The Memben concerned had been invited to pre.ent before the Committee their 

views on their Bills. Sarvashri A. T. Suma. J. B. S. Bitt and Hem llaj (who is al~ a 
Member of the Committee) attended the sitting. 

•· After consideri11g all aapec:ta of the Billa, the Committee placed two Bills in cate-
gory 'A' and seven Bills in category 'B' and allotted time for eu6. of these Bills as 11hown 
in column 5 of Appendix. l 

5. In regard to two Bills, namely, the All India Ayurvedic University Bill, 1962 by 
Shri A. T. Sanna and the Indian .Railways (Amendment) Bill, 1962 by Shri Hem llaj, the 
Committee were informed that the President had withheld recommendation for their comi· 
deration hy the House. The Committee, therefore, did not classify these Bills nor allotted 
time for their consideration. • . ' 

Examination of the ~tution (Amendment) Billa 

6. The Memben who had given notices of the Bills and repraentatives of the Min-
istries concerned with the Bills had been invited' to be present at the sitting. Pandit .K. C. 
Sharma and Sarvuhri Tika Ram Paliwal and Prakash Vir Shutri, the Members concerned. 
attended the sitting. The repretentatiftl of the Ministries of Law and Home Affafn were 
preient. 

7. The Committee considered the Bills and the reactions of the Government thereto. 
The Committee arrived at the following findings as a result of their examination of the 
Bills:-

Findinp of the Committ.ee 
(a} Constitutba (Amendment) Bill (Amendment Qf Articl1s U6, 226 ek.) by Shri 

Shree Narayan Das. 
The Bill seeb to exclude the jurisdiction of High Courts and the Supreme Court in 

election ditputes save as proVided fOr by or under any law made by the appropriate Leglt-
Jature. 

The Committee m:ommended that it be allowed to be introduced. 
(b) Constitution (Amencbaent) Bill (Amd114ment of ~rlicles 124 and 217) by 

Pandit K. C. Sharma. 
The Bill seeks to extend the age of retirement to seventy yean in the tase of a 

judse of the Supreme Court and to sixty five yean in the caae Of a judge of the High 
Court. 

(P.T.O. 



After hearing the views of the membett incharge and the repre..entative of the 
Ministry of Home Affairs the Committee recommended that the Bill be allowed to. be 
introduced. I '· 

(c) Constitution (Amendment) Bill (Insertion of ~ Af'tic~ 155.4 and amend· 
. : . . ~.ent '!f Article 1~7J by ~ Tib ~ Paliwa~ . ., . 
The Bill seek.a to enable th~,J:resident to clothe the Governor of a State, whenever 

necessary, with ra~bilities and powen to J>e!form useful functions in the interests 
of natioflal unity and a dean, ~u:tial and efficient administration. 

After hearini the views of ~ ·~ber · itlcharge and the t'e}>l'esentative of the 
Ministry of Home Affairs. the Comtnitiee recOmmended that the Bill be allowed to be 
·~tlf:ed. . . 

(d, 'c.on.titudo~ (Ameidment) Bill (,Amf,ulm'a.t of Article . MB)' N.. ·shri ·c.: k.. 
Bhattacharyya. • .. . . ..{ . I 

t Cormnittee ~ponied the a)naideration of the Bm to the next l(&fiflg. 
(e) Coll$titutiou-1Amendment) Bill (.dmmdmcrnt of .4rticlt11 l to 4 1tc.) by Shri 

Pnblh ·W' Slmtti. ~ . . . 
' ..., \ • -F l.1 

The Bill sought to change the federal character of the t.O~tution into un,itaty. 
After hearing the views of the meJllber . ind)argc; aj)(J the rqrestn.tative of the 

. MinisVY of Law and comidering all aspec;ts of the matter, the CoD'llnittee were of the 
opfnidh that the Bill be not aHOwed. lb be introduc*1. . 

Recommnulalion.t 
• B. The c.ommiuee ~m.encl-

{i). that the daaifi~ · ~ .Uoc:ation of time to Billa bt' ~ Comm.f'tt¢e as 
· shown in Appendix I be agreed to by the ll•;nase; 

(Ci) that the .fellfJW'ing Billa tieeking to ll!IDen.d the Conlititution be allowed to be 
introduced-

( a) Constituti&n (A.men._) Bill t'm~ q/ ~rticles 156, 226 etc.) by 
Shri Shrtt Narayan pu; 

(b) Constitution C~f.) Bill (..fnsetitlme.ac of Arti• 124 ant.( :ll7) by 
Pandit K. C. Sharma; • 

-·(c) Constitution (Aa~nt) Bill (.f,,.,.tion o/ new .d,rlld.c . 156.lf and 
0#1.•ndmmt of drtitle 161) by Shri Tika Ram Paliwal; and 

j (iii) that the Q>mtitution (Amendment) Bill (AmendtflMt of tfrlidu t ·lo 4 *'·) 
~ '. i . ·, by Shri Prakuh Vir Shutri be not allowed •~ be introduced. 

Nn DEVIi: 
Augwt H, 196! S. V. K.lUSHNAMOQltTHY lt.AO 

• I 

.. ~ : I 



APPENDIX I 

SI. Nune of the Bill and Membe~in-charge mn No. Cat~ Time .Uotted by the 
No. allotted Com.mi~ 

•J All India Ayimedic t]niveraiey 
Shri A. T. Svma. 

Bill by 42 of 1962 

:l Iuluraace (Ain:ndment) Bill (.4.-mmr 53 of. '962 8 1 hour 
~HCtioni 3M mtitl 40 C) by Shrl Indrajit · 

pta. 

3 B=cdi and Cipr Labour Bill by Shri A. K. 
Qo9alan. . 

S4 of 196-a B 
'" 1 bi>Ur 

4 Jbetrictions Oil Bdiblc Oib (for~ 47 of 1962 B I hour 
of Soap) Bill by Shri Diwan Chand 
Sbanm. 

' Transport ~on Bill by Sbri Diwan so of 1962 B I hour 
Owul s . 

6 S=ao (Fixation of Price Ub=ll) 
U by SbrJJ. B, S. Bist 

48 of 1962 B Ii hours 

1 11 Practltlonen (Ame~? Bill 63 of 19'2 B I boUr 
~.,:/. Sltlions 14 IS) by 

hri Hem . 

8 Hindu Succession (Am~ndni::m:) Bill (dlw· 
nd,,..,,, of i.aiim 30) by Shri Hem llaj. 

SI of 1962 A xi hours 

•9 Indian Railways (Amendment) Bill (Ammd- sa of 1962 
mint of HqhOftl II 4ftd t:a) by Shri Hem 
Raj. 

IO Constitution (Amendment) Blll (Ammd""1ff 
f~'- 226) by Shri Piwm Chand 

67 of 1962 A II houn 

11 CctllStit~ (A1nencbltent) Bill (A"""4.,,..,. 68 of 1962 B t hour 
¥J.~Bifld &:/Ntlull) by Sbri U. M. 

•N~h!t c::luaifted nor tim'! allotted-..ee para S of the Report. 



APPENDIX II 

THE CONSTITUTION (AMENDMENT) 
BILL. 1962 

By 
SHRI SHREE NARA YAN DAS, M. P. 

(fo BE INTRODUCED IN Lok SABHA) 



Bill No. 74 of 19'2' • 

THE CONSTITimON (AMENDMENT) Bll.L, 1962 

(To BE INTRODUCED IN Lox SABHA) 

A 

BILL 
furlhn to amend the Constitution o/ India. 

... 
I 

Bz it enacted by P.arliament in the Thirteenth Year of t}).e 
Republic of India as follows:-

1. (1) ~Act may be called the _ Con&titution (Amendment) Short tide 
Ad., 1962. ' ~0::-cnt. 

'· (2) It shall come into force at once. 

2. In article 136 of the Constitution, after clause (2) the following Amcndmeau 
clause shall be inserted namely• - of article ' • IJ6, 

"(3) Nothing in clause (1) shall apply to any judgment, 
decree, determination or order paned or made by any court or 

10 tribunal constituted by or uttder any law ~lating to election 
to either House of Parliament or to the House or either House 
of the Legislature of a State save as provided for by or under 
any law made by the appropriate Legislature in this respect." · 

3. In article 226 of the Constitution, after clause (2) the follow- Amendment 
IS ing clause shall be inserted, namely:- ~~~e 

"(3) N<>thing in this article shall be deemed to confer on a 
High Court powers to issue to any authority as may be provided 
under sub-clause (b) of artt~l~ 329 any diteetions, onlers or 



2 f - . I 

writs, including writs in the nature of habeai corpus, mcmdamua, 
prohibition, quo waminto and ce-rtiora.ri or any of them for the 
enforcement of any rights other than the rights conferred by 
Pert III save as prevlded for by or under any law made by the 
appropriate Lep!ature in this respect." s 

~:1 4. In article 227 of the Constitution, after clause ( 4) the follow• 
227• ing clause shall be inserted, namely:-

" (5) Nothing in this article shall be deemed to confer on a 
High Court powers of superintendence over any court or tribu-
nal constituted by or under any law relating to election to either 10 
House of Parliament or to the House or either House of Legla-
lature of a State save as provided for by or under any law 

.. inade by the ~~ Legjalature in ·this respect.'' 

Amendment 
of article ua. 

S. In article 228 the follow1n1 prov!eo lhall be added, ssemely:-

"Provided that nothtng in this artid.e 1lmll be deemed to 15 
confer on a High Court powers to withdraw any case from any 
authority as may be provided under sub-clause (b) of article 
329 save as provided: for by or unaer any law made by the 
appropriate Leglalature." 

Amendment 6. In- article 329 of the Constitution. after .Ub-claule (b) ' th.e 20 
of article following BUb-clause shall be added, namely:-329, • 

"(c) No court shall entertain any appeal, revialon, writ 
application or other proceeding of any nature whataOever againlt 
ey order passed by any such authority as may be provided 
under sub-clause (b) of this article save as provided for by or 25 
under any law made by tbe appropriate Legielature." 

• 



STATEMENT OF OBJECTS AND REASONS 

The scheme of Part XV of the Constitution was framed with the 
intention that electoral matters should not be questioned in any 
court and that the election to ~itber House of Parliament or to the 
either House of the ~gillature of a State shall not be -called m 
question except by an election petition presented to such authority 
and in such manner as ll18Y be provided for by or under any law 
made by the appropriate Legislature. 

It is the sole right of the Leg.ialature to examine and determine 
all matters relating to the election of its own members and it was 
with this idea and under the scheme of Part XV of the Constitution 
that the Representation of the People Act, 1951 made elaborate 
provisiona about the constitution of Election TribuJutls to deal with 
election cases. In the original Act there was no provision of any 
appeal apinst the order of the Tribunal. Decisions of Election 
Tribunals were declared 1lo be final and conclusive. 

But the High Courts under other provisions of articles 226, 227 
and 228 and the Supreme Court under the provisions of articles 132 
and 136 entertained appeal, revision, writ •1>elication or other· 
proceedings against the order of the Election Tribunals. 

All these have led not only to undue delay in dispoAl of election 
disputes, Lut the intention of the Constitution makers in providing 
speda1 authority tor the speedy trial of election petition and thus 
excluding the jurladiction of courts in electoral matters, has not met 
with success. 

The Bill is intended to exclude the jurisdiction of High Courts 
and the Suprem.e Court in -election displltee save as provided for 
by or under any law made by the appropriate Legislature. 

Nzw Dsun; SHREE NARAYAN DAS. 
The 4t~ Aprit 1962. 

J 



ANNEXURE 

EXTRACTS FROM THE CoNsTrrtrnoN or INDIA 

• • • • 
Special leave 131. (l) Notwithstanding anything in this Chapter, the Supreme 
~:~~~ Court m.d'y, in its discreti0n, grant special leave to appeal from any 
Court. judgment, decree, detenninatiori, sentence or order in any cause or 

'matter passed or made by any court or tribunal in the territory of 
India. 

(2) Nothing in clause (l) shall apply to any judpient, determi-
nation, sentence or order passed or made by any court or tribunal 
constituted by or under any law relating to the Armed Forces . 

• • • • 
Power of !26. (1) Notwithstanding enything in article 32, every High Court 
!:,lf1...:::;~ shall have power, throughout the territories in relation to which it 
tain writ•. exercises jurisdiction, w issue to any person Cit' authority, hlchading 

in appropriate cases any Government, within those territorie$ direc-
tions, orders or writs, including writs in the nature of habeas COTp\&I• 
mandamus, prohibitio'ti, quo wa.rranto and certiorari, or any of them, 
for the enforcement of any of the rights conferred by Part Ill and 
for any other purpose. 

(2) The power conferred on a High COurt by clause (1) shall 
not be in derogation of the power conferred on the Supreme Court 
by clause (2) of article 32. 

Power of ZZ7. (l) Every High Court shall have superintendence over all =· courts and tribunals throughout the territories in relation to which 
au court• by it exercltes jurisdiction. 
the Hilb 
Co1irt. (2) Without -prejudice to the generality of the fotegoing provt .. 

sion, the High Court may-

(a) call for returns from such courts; 
(b) make and issue general rules and prescribe forms for 

regulating the practice and proceedings of mch courts; and 

(c) pretcribe forms in which books, entries and account• 
shall be kept bf the oftlcers of any such courts. 

4 .. 



5 
(3) The IDgh Court may also settle tables of fees to be allowed 

to the sherift and all clerks and officers of such courts and to 
attomeys, advocates and pleaders practising therein: 

Provided that any rules made, forms prescribed or tables settled 
under clause (2) or clause (3) shall not be inconsistent with the 
provision of any law for the time being in force, and shall require 
the previouS approval of the Govemor. 

( 4) Nothing in this article shall be deemed to confer on a High 
Court powers of superintendence over any court or tribunal consti-
tuted by or under any law relating to the Armed Forces. 

228. If the High Court is satisfied that a case pending in a court T::' or 
sub..ordinate to it involves a substantial question of law as to the: Hiahoaw:s 
interpretation of this Constitution the determination of which is C.OUrt. 
necessary for the disposal of the case, it shall withdraw the case 
and may-

( a) either dispose of the case itself, or 
(b) determine the said question of. law and return the case 

to the court from which the case has been so withdrawn toge-. 
ther with a copy of its judgment on such question, and the said 
court shall on receipt thereof proceed to dispose of the case 
in conformity with such judgment . 

• •• • • • 
329. Notwithstanding anything in this Constitution- Bar to inter· 

(a) the validity of any law relating to the delimitation of ~e;:i~ 
constituencies or the allotment of seats to such constituencies, electoral 

d matten. ma e or purporting to be made under article 32'7 or article 328. 
shall not be called in question in any court; 

(b) no election to either Hous~ of Parliament or to the 
House or either House of the Legislature of a State shall be 
called in question except by an election petition presented to 
such authority and in manner as may be provided for by or 
under any law made by the appropriate Legislature . 

• • • • • 
• 



• 

LOK SABHA 

"' 

A 
Bll.L 

further to amend the Constitution of India. 

{Shri Shree Narayan Dos, M. P:) 



APPENDIX m 

BW No. 7S of 19'z 

THE CONSTITUTION (AMENDMENT) 
BILL, 1g62 

By 
PANDIT K. C. SHARMA, M.P. 

(TO BE INTRODUCE.D IN Loi: SABHA) 



Bm Mo. 75 of 19'2 

TIIE CONSTITUTION (AMENDMENT) BIIL, 1962 
(To BE INTRODUCED JN LoK SABHA) 

A 

BILL 

fu.rdw?r to amend the Constitution of India. 

BE it enacted by Parliament in the Thirte;nth 
Republic of India as follows:-

L (1) This Act may be called the Constitution 
Act, 1962. 

S (2) It shall come into force at once. 

Year of the 

(Amendment) Shon title 
and com-
mencement. 

2. In article 124 of the Constitution, in clause (2), for the words Amendment 
.. mty.ftve years", the words "seventy years" shall be substituted. ~!!rticle 

3- In article 217 of the Constitution, in clause (1), fGr the words Amendment, 
~years", the words ''sixty ftve years'• shall be substituted. ~~cle 



STATEMENT OF OBJECTS AND REASONS .. 
Under Articles 124(2) and 217(1) of the Constitution of India. 

a judge of the Supreme Court shall hold office until he attains the 
age of sixty five years and a judge of the High Court until he attains 
the age of sixty years. The purpose of the present Bill is to 
extend the age of retirement to seventy years in the case of a 
judge of the Supreme Court and to sixty five years in the case of 
a judge of the High Court. 

The reasons tor the change is that the average age in India 
has increased upto forty seven and half years from thirty two 
years since the Constitution was made. 

NzwDILm; 
The 23rd M4!/, 1962. 

2 

X. C. SHARMA. 



ANNEX URE 
EXTRACTS FROM THE CONSTITUTION OF INDIA . 

• • • * • • 
124. (1) 
(2) Every Judge of the Supreme Court shall be appointed by 

the President by warrant under his hand and seal after consulta- ::,-:1:; 
tion with such of the Judges of the Supreme Court and of the High coostitution 
Courts in the States as the President may deem necessary for the ~ 
purpose and shall hold oftice until he attains the age of sixty..five 
years; 

Provided that in the case of appointment of a Judge other than 
the Chief J~tice, the Chief Justice of India shall always be con-
sulted: 

Provided further that-
(a) a Judge may, by writing under his hand addressed to 

the President, resign his oftlce; 
(b) a Judge may be rembved from his office in: the manner 

provided in clause (4). 
• • • • • 

U'1. (1) Every Judge of a High Court shall be appointed by the Appoint-
President by· warrant under his hand and seal after consultation :.::_of' 
with the Chief Justice of India, the Governor of the State, and, in the otUceof.of 

• Judp • the case of appointment of a Judge other than the Chief Juatice, the High Coun. 
Chief Justice of the High Court, and shall hold office, in the case of 
an additional or acting Judge, as provided in article 224, and in any 
other case, until he attains the age of sixty years: 

Provided that-
(a) a Judge may, by writing under his hand addressed to 

the President, resign his oftlce; 
(b) a Judge may be removed from his office by the Presi-

dent in the manner provided in clause ( 4) of article 124 for the 
removal of a Judge of the Supreme Court; 

(c) the oftlce of a Judge shall be vacated by h)s being 
appointed by the President to be a Judge of the Su.preme Court 
or by his being transferred by the President to any other High 
Court within the territory of India. 

• • • • • • 
3 



LOK SABHA 

A 

BILL 
further to amend the Con9titution of India· 

• 

(Pandit K. C. Sharma, /.!.P.) 



APPENDIX IV 
BUI No. Z6 of 19'2 

THE CONSTITUTION (AMENDMENT) 
BILL, 1962 

By 
SHRI TIKA RAM PALIW AL, M. P. 

( To BE INTRODUCED IN LOIC SABHA ) 



Bill No. 76 of 1962 

TIIE CONSTITUTION (AMENDMENT)JHLL, 1962 
(To BE INTRODUCED IN LoK. SABHA) 

A 

BILL 

fu:rther to amend the C<mBtitution tJ/ India. 

Bt: it enacted by Parliament in the Thirteenth Year of the 
Republic of India as follo'!•:-

1. (1) This Act may be called the Constitution (Amendment) Short title 
Act 1962. and com-mencement. 

s (2) It shall come into force at once. 

" 
Z. After Article 155 of the Constitution, the following shall be Inaertion of 

inserted .......... 1... new Article ' _,,,,,.~,- I5$A. 

"115A. (l) Having regard to the circumstances obtaining in tnattument 
a State, the President may, along with the warrant appointing~ lnstrue· 

10 a Governor or at any time after the appointment of a Governor, 
issue an 'Instrument of Instructions' to him containing ·Direc-
tives in general or specific terms regarding the carrying on of 
Government and the conduct of Government business in that 
State. 

rs (2) Notwithstanding anything contained in this Constitu .. 
tion, a Governor. whenever be feels it necessary, may act in his 
discretion and take such steps as he deems proper to give effect 
to the Directives contained in the 'Instrument of Instructions'. 



.. 

l 
for this purpose, the Governor may also amend the ruie1 madt 
by him under clause (3) of Article 166: 

Provided that all cases in which the Govemor acts in 
his· discretion shall be reported by him to the President . 

(3) The Governor shell be the sole judge la to the scope of s 
the Directives contained in the '.lnatrument of Instructions•. 

3. In clause (c) of article 16'7 of the C.Onatitution, the following 
words shall be added at the end, namely:-

"OI' to submit for the reconsideration of the Council any 
matter on which a decision has been taken by the Council. After ro 
such coasideration or reconsideration, as the case may be, with 
special reference to any points to which the Governor may have 
referred, the matter sh'all be resubmitted to the Governor, who 
may give his assent to it or may act in his discretion under clause 
(.2) of article 155A or may reserve it for a Direction from the JS 
President, irrespective of the fact whether such matter falls 
under the State List or not.'' 



STATEMENT OF OBJECTS AN~ REASONS 

Democracy in our country is still in its infancy. For a consider-
able time to come, it will need f.or its healthy growth, constant 
vigilance and anxious care on our part t;o safeguard it not only 
against' forces which are manifestly and avowedly inimical to it but 
also agafhst dangers and vices that arise and originate from within 
itself.' 

Further, with a view to preserve national unity and territorial 
integrity of the country, it will always be necessary to ensure, 
throughout the country, a certain amount of uniformity of approach 
not only in more important matters of social, economic and educa-
tional policiel, but also in matters affecting day .. to-day administra-. 
tion. 

The proposed amendment of the Constitution seeks to enable the 
President to clothe the Governm: of a State, whenever nece11sary, 
with responsibilities and powers to perform useful functions in the 
interests of national unity and a clean, impartial and efticient ad-
ministration. 

Nn- Dam; 
TM 24th Ma11, 1962. TIKA. RAM PALIWAL. 



Extracts from the Constitution of India 

• • • • 
167. It shall be the d:ut7 of the Chief Minister of each Sta_te-

(a) to commuilicate to the Governor of the State all declsiona 
of the Council of Ministers relating to the administration of th• 
affairs of the State and proPosalS for legislation; 

(b) to furnish such information relating to the administra· 
tion of the aftairs of the State and proposals for legislation •• 
the Governor may call for; and 

(e) if the Governor so requires, to submit for the considera-
tion of the Council of Ministers any matter on which a decision 
has been taken by a Minister but which has not been considered 
by the Council 

• • • • 

.. 



LOKSABH.A 
• 

A 

BILL 
further to amend the Constitation of India. 

(Shrl Tllla Ram Pallrotll, M.P.) 



COMMITTEE ON PRIVATE MEMBERS' BILLS AND RESOLUTIONS 

SIXTH R.EPOR. T 
(Third Lok Sabha) 

I, the Chairman of the Committee on Private Members' Bills and Resolutiona having 
been authorised by the Committee, preaent on their behalf, thia their Sixth :Report. 

2. The c.ommittee met on the 20th August, 1962 to consider allotment of time to 
&he R.etalutions act down in the List of Businesa for Friday, the 24th August, 1962. 

5. The Members whoee resolutions had been included in the List of Business for the 
24th Auguat, 1962 had been invited to praent their views on the reaolutiona before the 
Committee. Sarvaahri lnder J. Malhotra and Shree Narayan Das attebded the aittiDJ. 

4. The Committee recommend the allocation of time aa followa :-
{ l) Resolution regarding Working conditions of research 

scholars and scientific worken. 
(2) Resolution regarding Indirect taxes. 
(5) Resolution regarding Regional development. 
(4) Resolution regarding Influence of money in electiona. 
(5) Boolution regarding Abolition of contract system. 
(i) bolution regardinc Implementation of Directive Principles 

of State Pelky. 
NEW DELHI; 

Ii hours. 

Ji hours. 
·1 hour. 

li hours. 
1 hour. 
li ho11?1. 

August 20, 1962 S. V. KRISHNAMOORTHY RAO. 
Sr.awna 29, IBA (&IL}. 
MGH'ND-1530 (0) LS JC uo8S-Lino (NS)-a14>6a )'8 




